Central Adninistrative Tribunal,# incipal Bench

LRI

- . 4, o, 58/95
New Delhi, this the 17th diy of Lectober,1995

H on'ble Ur, d#.K. 3axena, Member (J)
Hon'ble . K.Muthuk mar, Member ( A)

Jnion of lndias throuch

L. Lbeb.lsy Northern Railway,
rFahargamj,
NG’N &J@lhl.

2s f-ta‘-i .y NOrthern ﬁ.&llW&y,
Bacaut, 3
bistt. Meerut. Arplicants
( By None)
Versuys
Le Subey Lal s/o 3hotoo,Gangnan,

r/C Hailway Colony,
Bagpat, Uistt. Meerut.

2. AsS i§€ ant Lgbour Cannisg%iGner under
the Fayment of Wayes Act, 1937,0.L.C, “ :
Meerut despondents,
(By none) |

DRDE« ( @aL )

By-Hon'ble Ur. 8.K. 3axena, Menber (J)

Even on the revision of the cause list none is
fresent for the partiés. This matter was also tixed on
284941995 when none had appeared for the parties. It
abie ars that the applicant is not interested in the
matler, therefore, this U A. is dismissed Aor\y

(K.Mu ukumayx) | (LUr. A.K. Saxeta) i
Member( A) | Menber (J)
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